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DATE OF DECISION 

3Lii 	 (, 	 Petitioner 

Kr • 	. K. s:-i:- h 	 Advocate for the Petitioner () 

Veus 

Respondent 

• 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr.K 	 iTt 	 . 

The Hori'ble Mr. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



00 
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Shri Narsiiib1-iai KarsTbhai Leuwa, 
543/9Q, Om Nagr Sciety, 
Asrwa, Ahrnedahad- lu. 	 .... 	App1iaet. 

(Advcate: Mr. I(.M. Shah) 

Ver-us. 

1. Urdn Df India, to be served 
threugh: General Manager, 
Jestern Railway, Churchgate, 
B ith ay. 

2 • ]ivisincd Railway Manager, 
western Railway, 
Bar•La flivisin, 
Pratapnagar, Barda. 

3. Divi- ienal Mechanic1 :gineer) 
Diviina1 Office, 
Western Railway, 
Pratapnnjar, BarQa. 	 •..... 	esp.nc.eacs. 

(Advecate: Mr. 	Shevde) 

ORAL ORDER 

Date;  

Per: Mon'ble Mr. V.Radhakrihnan, Adr . Member. 

Heard Mr. F.M. Shah and Mr. 	Shevde, the 

learned advucate fur the applicant end the respnderLts 

respec cively. 

2 • 	The applicant has appreached the ibunal with 

the prayer fer fllewing reliefs: 

"That the resperidents be directed tZ pay the 
pedti.ner the encashmet of balance sf his 
unutilised leave fr 113 days as per rules 

with an interest f 12% r market rate 

whichever is highert1 . 

He has prcduced Annexure A-i shing hi calculetin 

regarding balance of earned leave ti.,  his credit on the 

Jv 
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date of retirement. The respondents however, have 

stated that as per the records the leave encashment has 

been paid correctly. 1-lowever, they have not prduced 

th 	 hanypy 	e  

some. The resp CrHS are directed to allow the 

applicant t- k., visit the officer concerned and explaifl 

his positin along  with documents and if necessary he 

allowed ti,  inspect the official leave records of the 

respondents pertaining to the applicant sia that the 

fficer can verify his own record as well as the record 

produced by the appliaat and come to a conclusin 

regarding the actual earned leave available to the 

applicant en the date of his retirement and thereafter 

pass a speaking order. The respondents shall give a 

date to the applicant eithiri the next one month for 

him te appear hefere the officer concerned. The 

decision of the officer after scrutiny of the racors 

shall be taker. within 15 days after the applicant has 

been heard. If en the basis of the above scrutiny 

further earned leave becomes due to the applicant 

which was not encashed, the sarie shall be encasbed and 

payment made to the applicant within eiht weeks from 

the date of scrutiny by the officer concerned. With 

the abve directis O.A. stands aispoed of acrdingly. 

;(ft as to costs. 

A,  'It-, -; 
(V .Radhakrishian) 

Member A) 

vtc. 


